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Mr. Deputy-Speaker: The result of
the division is as follows:

Ayes: 12; Noes: 80.

The ‘Nces’ have it, The cut motion
is lost.

The motion was negatived.

Mr. Deputy-Speaker: 1 shall now
put the other cut motions to v:te.

All the other cut motions were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounis shown in
the fourth column of the Order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
wil] come in course of payment
during the year ending the 3lst
day of March, 1962, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 71, 72 and 73 re-
lating to the Ministry of Law.”.

The motion was adopted.

[The motions for demands for tle
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

Demanp No. 7T1—MINISTRY OF LAw

“That the sum not exceeding
Rs. 34,71,000 be granted to the
President to complcte  the
sum necessary to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1962, in respect of
‘Ministry of Law'”

Demanp No. 72—ELFCTIONS

“That the sum not exceeding
Rs. 26,08,000 be granted to the
President to complete  the
sum necessary to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1962, in respect of
‘Elections’.”

MARCH 24, 1961 Re: Estate

Duty Amend- 7138
ment Bill

DeEmaND No. 73—MISCELLANEOUs Ex-
PENDITURE UNDER THE MINISTRY OF Law

“That the sum not exceeding
Rs. 1,27,000 be granted to the
President to complete  the
sum necessary to defray the
changes which will come in
course of payment during the
yvear ending the 31st day of
March, 1962, in respect of
‘Miscellaneous Expenditure under
the Ministry of Law'.”

15.58 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTIETH REPORT

Shri Jhulan Sinha (Siwan): 1 beg
to move:

“That this House agrees with
the Eightieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 22nd March, 1961.”.

Mr. Deputy-Speaker: The question
i3:

“That this House agrees with
the Eightieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 22nd March, 1961.".

The motion was adopted.,

15.54 hrs.

RE: ESTATE DUTY (AMENDMENT)
BILL

Mr. Deputy-Speaker: Now, Bills to
be introduced. The first Bill, namely
the Estate Duty (Amendment) Bill,
stands in the name of Shri Ram
Krishan Gupta. *

Shri Ram Krishan Gupta (Mahen-
dragarh): 1 do not want to introduce
this Bill.

Shri Braj Raj Singh (Ferozabad):
How can he not introduce it?



